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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH

* % #

10 TaAo m02“/86
(W.p. 1553/85)

Shri A.G. Bodhani
Shri G.S. walia

S,
Unior‘x’of India and
Rly. Recruitment Beard
shri P.M.A. Nair

2. T.A. Ne.287/86
(w.P. 1590/86)

Shri Sarfaeraz Baig
shri G.S. walia

VS .
Unien ef India and
Rly. Recruitment Beard

shri p .M .A‘ Nair

3. 0.A. No.208/86

Shri Jehangeer Khan & Others
Shri D.vV. Gangal
Vs.
Unien of India and
Central Railway

4, 0.A. Ne.56,87

Smt. Jayashree A. Chitra
Shri G.S. walia
VS . )
Unien of India and
Central Railway
shri P.M.A. Nair

Date of decision |4~ 2-1499].

«eApplicant
...Ceunsel fer the Applicant

«+ sRespendent
...Coeunsel fer the Respendent

.. sApplicant
.+sCounsel fer the Applicant

..+.Respendent
«. Counsel fer the Respendent

o« «Applicants
«..Counsel fer the Applicants

-.+Respendent
s..Counsel fer the Respencent
oe -AppliCaUt

...Counsel for the Applicant

.. .Respendent
+..Counsel fer the Respendent
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Kunari Beena Vasudevan ««sApplicant
~ shri G.D. Samant ...Counsel fer the Applicant
Vs . |
Unien of India and
Rly. Recruitment Beard .. Respendent
Shri P,M.A. Nair
6.0.A, 177/87
Kunari Lata Nathan «..Applicant |
shri S.Natarajan .. sCeunsel fer the Applicant
Vs, |
Unien ef India and
Rly. Recruitment Board ‘ ...Bespendent
Shri P.M.A. Nair . | «-sCounsel fer the Respendent
7. 0.A. Ne.273/87 ‘ ’ | 3
Kumari Leela Kagnnan e. +Applicant
shri G.D., Samant - ++.sCounsel fer the Applicant
Unionvgf India and
Rly. Recruitment Beard - . sRespendent
Shri P.M.A. Nair «. Counsel fer the Respendent !
8. Q.A. No.424/87 4
Kunari Aruna Chaures ia «eApplicant
shri 0.J. Gangal | ++ Counsel fer the Appjicant
: Vs. | | |
Unien ef India and ' , ,
Rly. Recruitment Bcard ‘ «. .Respendent ‘ o
Shri P.M.A. Nair ««sCounsel fer the Respendent m
9. 0.A. Ne.516/87
shri shaikh S. Ahmed .. .Applicant
shri G.D. Samant ...Coeunsel for the Applicant
Vs.
Unien ef India and - :
Rly. Recruitment Beard .+-Respendent | #E A
Shri p.NsA. Nair es sCounsel for the Respendent \
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10. 0.A. No.517/87
shri V,.B. Chaudhary

shri G.D. Samant

Unien'$f India and
Rly. Recruitment Bcard

shri p.M.A. Nair

ll. 0.A. Ne.573/87

Shri S.M.A. Samed
Shri G.D. Sanant

Unie nv: f India and

Rly. Recruitment Board

Shri P.M.A. Nair

12. 0.A, Ne.700/87

Miss Mercy K.v. & Anether

Shri G.D, Sanant
VS.

Unien eof India and

Central Railway

Shri pP.M.A. Nair

13. Q.A. Ne.717/87

Shri v.K. Khare & Others

Shri D.V. Gangal

Vs.
Unien eof India and
Central Railway

Shri p.M.A. Nair

s

14, g.A. No.7.8/87
Shri Yth Pindey
Shri D.V. Gangal

Vs.

Unien if India and
Central Railway

Shri P.M.A. Nair
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«ssApplicant
...Counsel fer the Applicant

«. -Respendent
+.sCounsel fer the Respendent

.. «Applicant
«..Counsel for the Applicant

««.Respendent
«+.Counsel for the Respendent

«««Applicants 4
«..Ceunsel fer the Applicants

++ oRE spe ndent

««sCounsel fer the Respendent

+«Applicants
+-«Counsel fer the Applicants

+..Respendent
--+.Counsel fer the Respendent

.+ +Applicant
-..Coeunsel fer the Applicant

.. .Respendent

«. Counsel fer the Respendent
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15. 0.A, Ne.731/87

Shri M,S. Qureshi +..Applicant

shri D.V. Gangal - «Counsel fer the Agplicant
gggzgaifﬂiﬁ;:y.nd + . «Respendent

Shri p.M.A. Nair ««sCounsel for the Respendent

16. Q.A. Ne.8CLl/87

Shri Anand Kishcrilal & Ors. ++esApplicants

Shri D,V. Gangal +..Ceunsel fer the Applivnts

Unien'st India and |

Central Railway ««sRespendent

shri p,M.A. Nair *+«Counsel fer the Respendent
Py

17. Q.A, Ne.l2l/88

shri M.S. zha «+.Applicant

Shr} D.V. Gangal «+«Ceunsel fer the Applicant

Vs.

nundegg :vlvgn A ++.Respendent

Shri ?.M.A. Nair +«sCounsel fer the Respendent

18. Q.A. Ne.701/88

Shri M.J. Rawadka s« Applicant *,*

Shri G,D. Samant -+ .Counsel fer the Applicant

Ununvof India and

Rly. Recruitment Board «. \Respondent

Shri p.M.A. Nair «.Counsel fer the Respondent

ls. 0.4, Ne .276/89

Shri Zaheer Hussain & Ors. -«sApplicants

Shri D,v. Gangal «+«Coungel for the Applicants

Vs.
Rl'.’lr;i. %e.ciulingmle%ta%% ard - . .Respendent
Shri P.M.A. Nair «..Counsel for the Respendent
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20. O.A. Ne.451/89

Ms. Neelam J.Jaysinghani
shri G.K. Masand

Vs.
nyi’ nﬂggrl} fgujieanthd eard

Shri P.M.A. Nair

2l.0,a. 56,90
Smt. M.M. Malpekar
shri G.D. Samant
Vse
Moy w8t i%¢A2nt Boara

Shri r.M.A. Nair

22. 0.A. 230,90

Kumari Anuradha Saxena
Shri D.V. Gangal

Vs.
8232 rli‘a!f Rla:??.&aayand

Shri P.M.A. Nair

CORAM

.+.Applicant
...Ceunsel fer the Applicant

.. sRespendent
+..Counsel fer the Respendent

«..Applicant
...Counsel fer the Applicant

.. ‘Respendent

+..Counsel fer the Respendent

«..Applicant
+..Counsel fer the Applicant

.. «Respendent
+«.Counsel for the Respendent .

HON'BLE MR. M,Y. PRIQLKAR, ADMINISTRATI/E VEMBER

HON'BLE iR. J.P. SHARMA, JUDICIAL MEMBER

l. whether Reperters ef lecal papers may be allewed
te see the Judgement?

2. Te be referred te the Reperter or net?
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@ ' DATE OF ‘DECIS ION (L{”L'OZ
JUDGE MENT =

(DELIVERED BY MR. J.P. SHARMA, HON'BLE MEMBER (J).

The applicant(s)/petitioner(s) in this

application under section 19 of the Administrative
Tribunals Act, 1985 assaily their non-appointment by the
respondent No.l Union of India on the basis of examiﬁation

conducted by Railway Recruitment Board, Respondent Nc.2

for being appointed to various pcsts in the Western

Railwayx/Central Railway under their General Manager.
Respondent No.3. The relief clainad by thé applicants
almost in all the cases is the same that the applicant(f"
petitioner(s),be ordered to be appointed by the Respondénts
to the post of ASM or any of the other posts for which
he/she has given option in their application forms

for
submitted to Respondent No2, i.e./Ticket Collector (TC)

Clerks etc. _

2. - The brief facts of the case are that the
Respondent No.2 pubiished an advertisement in local

Newspaper at Bombay and Railway Gazette (i.e. September,1980)
under Employment Notice No.2/80-81 and thereby invited '
applications for category No.25, which encluded the

following category of posts for Central and Western Railways:

a) Probationary Assistant Station Master, »
b) Guard, '

c¢) Commercial Clerks,

d) Telegraph Signallers,

e) Ticket Collectors, : ' . ;
f) Train Clerks, and 5
g) Office Clerks.

e

’fhé applicants appeared in the written test on or about

21st June, 1981 and answered almost all the questions quite
well and the call lettér has been annexed to the applicatior
(marked as Ex.'n' ©r'B') After the applicant(s) was/were
declared successful they were called for an interview

(call letter Ex, B80°r C) for which they wppeared on 16.2.1981

Some of the applicants as the case may be were cailed also
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to appear before a psychological test board for the
categofy of A.S.M. #sTFhe said test was held only

for A.S.M., Signallers and Guards and not for other posts.
It is also stated that only those candidates who obtained
relatively higher marks are called for s psychological
test, The respondentx No.2 have displayed a notice

dt. 25.10,1983 on their notice board intimating that the
candidates should not make inquiries with regard to the
results as there were some administrative reasons for which
the full results were not being declared and the copy of
the said order has been enclosed (Ex. B0 ). It was
learnt later on that some investigations with regard to
selection conducted by the Railway Recruitment Board was
in progress and on completion of the same the appointment
order may be issued, but that was not done though the
applicant(s)/Petitioner(s) were in no way involved in
malpractices, if any. It has beén further stated by

the applicant(s)/petitioner(s} that a psychological test
for the categories of ASM, Guards etc. is only taken for
those who have passed both %xin written, as well as
interview and those who fail in the szpsychological test
are to be accommodated in other categories (Railway
Board's letter No.E{NG)III-76/RCI-16 dt. 10,11,1976,

and No.E(NG)III 79 RSC/63 dt. 23.11,1979), When the
applicant(s)/Petitioner(s) did not get any appointment
they moved the High Court/Tribunal for the reliefs quoted
above,

3. - Since in all these above named 22 cases same
and similar facts have been alleged and the respondents

are almost the same excepting R-3 wherein some

o vesBon.



cases it is Western Railway and others it is Central Bailway
so the cases are disposed of together by a common Judgment.
4, The respondentx No.2 filed a reply purported

to be reply on behalf of the respondents, The first
preliminary objection has been taken regarding the gross
delay and laches in filing the application and it is stated
that the application is barred under section 21 of the

- Central Administrative Tribunals Act, 1985. The next point
taken by the respondents was that the RRB advertised certaiw’
posts by Emplowngnt Notice No.2/80-81 for certain categories
of Class.IIlI staff i.e, A.S.M., Guards etc. on the Western
Railway and Central Railway. The applications were submitted
and the Railway Service Commission issued the call letters

of eligible candidates and the written examination was held
on 25th June, 1981 at different 3 centres falling within the
jurisdiction on Western/Central Ridilways. After the
completion of the written examination the candidates who
have secured substantially high marks were called for the
interview before the $election Board for which regular
intimation cards were also sent to the candidates. However, =«
when this process of selection was going on, complaints wer%*
received for mass scale corruption practices resorted to

by the interested parties to secure selection against those
posts. In this connection there was adverse criticism

both in the Press as well as from prominent men from public
life, It was generally said that the appointments against
those posts were being sold through regular touts on payment
of k.5,000/- 10,000 per candidate. It was alleged that ‘

these touts who work in collusion with the railway staff

000'90 o0



had been resorting to large scale malprectices including
manipulation of marks in answer sheets/interview tests

so as to inflate the aggregate marks to enable such
candidates to come high up in the merit list for selection
against these posts. In the face of such criticism, the
drpa Directorate Vigilance, Railway Board took up the
inquiries into these complaints and it was decided to
scrutinise the basic documents relating to the
examinabions i.e. answer sheets, tabulation sheets,
summary sheets. attendance sheets etc. of all such

cases wherein the staff was suspected to have indulged

in corrupt practices. During this process, the Vigilance
Department took up scrutiny of 13,500 cases of candidates
with reference to their answer sheets, attendance sheets
etc. Out of 13,500 cases scrutinised by the team of
vigilance Officers of the Railway Board as many as 6,075
cases were spotted out where there was suspicion that
some corrupt means had been employed in order to secure
his/her selection. Some test cases were subjected

to detailed investigation which revealed that the staff of
the RSC including the then Chairman and the then Member
Secretary had been actively conniving wi th the candidates
through some of their agemts on consideration of acceptance
of illegal gratification from the candidates with
intention to secure appointments for such candidates
against these posts. As the preliminary investigation
carried out by the Vigilance Directorate confirm ed the
suspicion that some outside agencies had also been
involved in this racket, it was decided by the Railway
Board that further investigations into the complaints of
the corrupt practices may be handed over to the CBIl unit

Bombay umikxBem for investigation and taking action

"'loooo
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against the persons,responsible railway employees and
outsiders under the law.

S. In Mey, 1983, the CBI unit Bombay registered
a case vide RC 28/83 under section 120-B 161, 162 IPC read
with 420,466, 467, 468. 471 IFC and r/w 5(1)(d) of Pre-
vention of Corruption Act, 1974 and 201 IPC imposed

Shri A.K.Ramayya, the then Chairman, Shri D.S.Narkhede,

the thenMember Secretarv and other members and staff of
RSC, Bombay. ARl the relevant documents concerning %e
this category No.25 Examination and the preliminary
gxamimaxxar investigation report of the Vigilance
Directorate were also handed over to the CBI. The
Investigationg have already been completed and results have
been released where malafide/ dgx malpractice is not
involved. The Ministry of Transport(Department of Rail
ways) have now decided to finalise the results of the
candidates where mala fide/malpracticesare involved. Howe-
ver, pending the finalisation of the results/competitive
examination written and viva voce tests RSC, Bombay .
recommended the names of sare of the candidates to the
Central Railway and Western Railway for the post of the
Office Clerks and ASM, It is also stated that the name

of the applicaﬁt/(s)/Petitioner(s) was/were not recommended
in the provisional list that was sent to the Railways.
Their contentions that they were de¢lared successful

in the interview tests and therefore called for psycheclogical

test is not correct.

0‘0].10..



6. It is further submitted that the selection eof

categery No.25 of Empleyment Notice 3C/2 is still under
finalisatien and the cases eof the applicant/applicants will
be considered aleng with ether candidates provided he cemes

up in the merit list.

7. In the abeve circumstances tne respendents stated that
ne cage is mace eut in favour ef the applicant(s)/petitiener(s)

and the application/petitien be dismissed.

(L) T.A. No.24L/86
(wW.p. 1553/85)

writ petitien 1553/85 was filed by shri Ajai Gajanan
Bedhani fer a writ of mandamus directing the respendents te
ferthwith appeint the petitiener in the pest of A.S.M./Guard

or in any ether pest fer which he had given eptiens like
Commercial Clerks etc. The applicant filed annexures te the
writ petitien as fellews ;-
Annexure 'A' is the Emplcyment Notice Ne .2/80-81.
A the teotal number ef vacancies advertised is 2378. Anhexure®
is the call letter fer written examinatien. Annexure 'C' is
the call letter for interview. Annexure *'D' is the call
letter for psychelegical test fer the categery of A.S.M.
bearing Rell Ne .285%. Annexure 'E' is the infermatien that
ne firm date fer anneuncement ef result can be given.
Annexure 'F' is the circular ef Ministry ef Railways
dated 23.11.1979 Ne.E(NG)III-79 RSC/63 pertaining te emoleyment
ef medically unfitted direct recruits in alternative categeries.
Respendents filed the written statement centesting the
reliefs claimed by the applicent. Durinj the course ef
arguements, the answer sheet, the tabulatien shzet and
the summary sheet wergigﬁailable and the @gpplicent has

received marks belew the cut eff marks, i.e. 150. Se he ceuld

sclacted «nd
net be[_given app.intment. -

L *e ..1.2...
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2 T.A. Ne.287/86
(2) (W.p. 1590/86)

Shri Sarfaraz Baig is theapplicant whe filed che Writ
petitien Ne .1590/86 befere the Hen'ble High Ceurt e’

Bembay fer the reliefs of appeintment in the pest ef
A.S.M./Guard er &n any ether pest fer which he has given
eptiens as a Ticket Cellecter, Clerk etc. Alengwith the

writ petitien, the applicant fliled the cepy ef the tEmpleyment

Netice Ne.2/8C-8l snowing the tetal number ef vacancies in

\

the western Railvay as 2378 and in the Central Railway as Jre
tetalling te 4236. Annexure 'B' is the call letter fer
written examinatien bearing the Rell No.254027. Annexure 'C',
is the call letter fer interview with Rell Ne .2037.

Annexure 'D' is the call letter fer psychelegical test bearing
Rell Ne.2p37. Annexure *E' is the informatien that the r:sult
will be anneunced and ne cerrespendence be made in that
regard. Annexure 'F' is the notificatien dated 23.11.1979

of Ministry ef Railways. The respendents filed the written
statement centesting the reliefs claimed by the applicant.
During the ceurse ef arguements, the answer sheet, the

tabulatien sheet and summary sheet of the applicant were seen

~

and he was net appeinted having secured marks belew the cut
off marks. ’

(3) Q.A. Ne.203/86

5/shri Jangeer Khan, Razzak Khan, Mehd. Aslam Qureshi,
Azmat Ullah Khan, Amwar Aamed Siddiqui, Gaenesh Prasad Mishra,
Shabbir Hussain, Karam Mehamnad filed a jeint applicatien fer
declaratien ef the results of the applicants with a further
directien fer the Respendent No.2, the Central Railway te
appeint the gapplicants in the respective pests. Annexure 'A'
is the call letter eof sShri M.A. qureshi bearing Rell No.C41229.

Annexure 'B' is the call letter fer interview ef Snari Razzek Khan

\L' ..-l3oo'
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beax.;i.ng Rell Ne.13863. Annexure 'C!' is the call letter fer
psycholegical test ef Shri Jangeer Khan, Rell Ne .16626.
Annexure *D' is the call letter of Shri Mehd. Aslam Qureshi
fer intecview beariny Rell Ne.l7312. Annexure 'Dl' is the
call letter fer psychelegical test of Shri Mohd. Aslam Qureshi
Rell Ne.l7312. Annexure 'E!' is the cepy ef the judgements
ef the Bembay High Ceurt giv;n in Writ petitien 897/83
filed by Niss Jayashree vasudee and six ethers decided en
24th September, 1984. A directien was issued te the
respendents in respect of petitieners 1,2 and 5, i.e.

Mmiss Jayashree vasudee Pai, Miss vijaya vasudee Pai and

Miss Rekha Pratapsingh Geur te appeint them te the pest ef
Ooffice Clerks within a peried of twe weeks. Regarding tre

ether petitieners 3,4,6 and 7, the repert prepared by tte
vigilance Inspecter was accepted as it was reperted that there
., are suspicieus circumstances about the selectien of these |
petitioners. Annexure 'F' te 'I*' is the representatien by seme
of the applicents. Annexure 'J' is the sumuary stetement ef
the candidates.
The respendents centusted the gpplicatien and filed

their ieply. 1t is further stated by the respendents that

the applicants 1,3,4,6,7 &8 have net passed in the selectien
and are censequently ineligible ferappeintment in Railways.
The result ef the mpplicent No.2 alengwith that ef the ether
candidates is in the precess eof finalisati;n @ & large number
of cennected decuments are yet te be scrutinised. The
applicant Ne.5, Shri Anwar Ahmed Siddiqui has successfully
passed the selectien and his name will be recemrendei te the
Railways fer iaﬁp:i.g;mi?t. During the ceurse ef the arguements,
it was feund that/Shri Jangeer Khan, Rell Ne .047525/16626,

the answer sheet and the sum:ary sheet were available, but he

was net appeinted because of naving secured marks belew cut

[T - ok - . e,
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off marks . ID case.ef Shri - Azmat Ullah Khan, Rell No. 043150/
13237, the mark sheet was available and he was net appeinted
having secured marks belew the cut eff marks. In-the case

ef Shri Genesh prasad Mishra, Rell Ne.C43186/13256, the
answer sheets were available, the sumaary sheet was alse
available, but he was net appeinted having secured marks belew
the cut eoff marks. .In case of Mehd. Aslam Qureshi, Rell

Ne .041229/17312, the answer sheet as well as the summary
sheet were available and he has net been selected having
secured marks belew cut eff marks. Amwar Ahmed Siddiqui QE;
alréady'beon‘selected. In case of Shabbir Hussain, Rell

Ne .051525/16415, the answer sheets as well as summary sheeti*
were available, but he has secured marks belew cut eff

"marks and was net selected. In case of Karam Mehammad,

Rell Ne .04590C/16541, the angwer sheets were available, the
suntary sheets were alse available, but he could net be

selected having secured marks belew tre cut eff marks.

Razzak Khan; Rell Ne .044928/13863 has already been selected.

(4) 0Q.A. Ne.56/87
Jayashree Apil Chitra filed this applicatien fer the
relief of appeintment with all censequential benefits eof- W

senierity premetien and back wages after being declared

successful in the seliectien held in Empleyment Notice Ne.2/80-8l.

Annexure *'A' is the Empleyment Netice No.2/80=-8l.

Annexure *B' is the Rell Ne.ll6l fer interview. Annexure 'C'
is the recemmendatien fer appeintment having been decl ared
successful by the Railway Service Cem:issien by the letter
dated 7.8.13982. Aanexure *D' is the infermatien te the
candidate that further cerrespendence about the results may

net be made.

The respendents contested the applicatien and filed the

\ PRI
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reply. It is centended fhat the applicant was absent in

the written test as per the report'of the vigilance
Directorate of Railway Beard and her name has net been
included in the final panel. Her answer sheet, tabulatien
sheet and attendance sheet are net available in the effice as
it is suspected that the same have been deliberately

remeved from recerds. The applicént has alse net made any
stipulatien in her applicatien abeut her appearance in

the written test which was held en 21.6.1981 ner she has
preduced the zerex cepy of the written test call letter.
During the ceurse eof arguements, the answer sheets, tabulatien

sheets of the applicant were net available, but enly the
sunmary sheet was available and there was a vigilance repert
against the applicant that she did net appear in the

examinatien at all.

(5) C.A. Ne 69/87

Kumari K. Beena vssudevan and Shri Gulam Hussain Attar,
applicants in this applicatien prayed fer the reliefs that
the respendentis be directed te include the applicants' names
in tne list ef candidates declared as successful and recemaend

their names ferappeintment in the western Railway with all
censequential benefits.,

Annexure 'A' is the Empleyment Netice. Annexure ‘B!
is the call letter for written examinatien with Rell
Ne .252078 ef Kumari Beena vasudevan and Annexure 'B' is alse

the call letter fer written test of 3hri G.H. Attar with

S e R el s

Rell Ne.253022. Amnexure 'C' is the call letter fer interview
with Rell Nes. 1973 and 378 respectively. Annexure ‘£' is

@ letter by the Western Railway dated 18th June, 1983 shewing
@ nunber of vacancies existing therein. Anaexure !'F' is
another letter dated 20.3.1984 issued by western Railway

regarding ecenemy in administratien and nen-plan expenditure.
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Annexure 'G' is the result ef the written examinatien
published en 17.12.1984 in the Indian Express giving

certain Rell Numbers of 1730 successful candidates.

Annexure ‘H' & 'I' are the cepy ef the eral judgement

dated 21.6.1985 givan in Writ Petitien Nes.2473/84 and 2522/84
shewinj therein that beth the wWrit petitiens were 3llewed

and the respendents were directed te appeint the petitieners
in these writ Petitiens. Annexlum 'I* cellectively is the
result declared by Rcilway Recruitmenmt Beard, Bembay said

te have been published in the Indian Express, Bembay Y
dated 17th December, 1986. Annexure 'J' is the cepy of

the judgeme:nt in O.,A. Ne.196/86 delivered by tie Central ,
Administrative Tribunal, Additienal Bench, Ahmedabad Bench. )
In this judgement, a directien was issued fer the appeintment
of the plaintiff ef the eriginal suit 746/82 which was filed
in the Ceurt of Civil Judge, Rajket and was registered as

T.A. N®.213/86. Annexure 'K' is the representatien by

_the applicants.

The respendents centcsted the applicatien and filed
the written statement eppesing tre reliefs prayed by the
appliCanté. In this reply the respendents have admitted
that the result wass declared and published in the Indian

Express on 17.12.1986 declaring tre names of 2432 candid at?s
as successfull. It was alse stated in the reply that the

applicants have net qualified. so their names de net find
place in the Select List. It is further stated that the

e

judgement ef the Ahmedabad Bench whercin the marks ebtained
were 142 and the plaintiff -fv that case was erdered te be E
given appeintment, it is stated that the judgement did net %
relate te categery No.25 as ne candidate whe has ebtained
 less than 150 marks was appeinted te the pest under the said
categery Ne .25 except the SC/ST candidates. During the ceurse

Py .-L?.o .




(@D

of arguements, in case eof applicant Kumari Beena vasuaevan, :
Rell Ne.252078,1973, tre answer sheets .are gvailable, se alse
the summary sheet and in the case of Suri G.H. Attar, Rell

Ne .293002/378, the answer sneets are available, seo alse

the sumuary sheets and there was a cembined vigilance repert

that marks were altered.

(6) 0Q.A, No.l77/87

Kumari Lata Nathan filed this applicatien fer the
relief of her selectien and appeintment in the e xaminatien
of Empleyment Notice No.2/80-8l1 fer categery Ne .25 with all
censequential benefits. Annexure 'A' is the call letter fer
written test bearing Rell Ne.255238, aAnnexure 'B' is the call
letter fer interview bea.ing Rell Ne.522, Annexure 'C! is the
letter dated 7.0.1983 that she has been selected as Office
Clerk. Annexure 'D' is the infermatien that ne further

cerrespendence be made fer result te Rai.way 3Service Cem.issien.

Annexure 'F' is the representiatien te Wesiern 3zilway.

The resbonden:s filed the reply centcsting the applicatien
stating therein that the petitienerts name was net included
in the Select List and the appeintment letter al.eady issued
wes withdrewn a@s en re-examinatien ef her case, her name was
net included in the Select List. During the ceurse of the
arguements, Kumeri Lata Nethan:, Rell Ne.255238/522, her
answer sheet, tabulctien shcet and marks sheet .are available.
There was a cembined vigilance repert against her that her

mark$ have been aliered. Se she had net been appeinted.

(7) 0©.A. No.273/87

Kunari Leela Kanna is the applicant whe claimed the

relief fer her selectien and pppeintment in the western

\s
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Railway en the basis ef the examinatien by Réilway Service
Cemiissien as per Empleyment Netice No.2/80-8l. Annexure 'A‘
is the Empleyment Nctice No.2/80-81, Annexure 'B' is the
call letter for written test bearing Rell Ne.265216 and
Annexure 'C' is the call letier fer interview with Rell
Ne.9912. Annexure 'G' is the result published in the Indian
Express dated 17.12.1984 in which the Rell Ne. of the
applicant appears. Annexure 'I' is the cepy of the judgement
delivered by Bembay High Ceurt in writ Peitlien ies.2473 and
2522/84 en 2lst June, 1985 directing thke respendents te gi;o
empleyment - te the petitioners eof that case. Annexure 'J:
is the cepy of the judgement ef the Ahmedabad Bench wherec 1n‘
en a transfer of a Civil Suit frem Civil Ceurt, Rajket

under Sectien 29, the Ahmedabad Bench decided T.A. Ne.213/86

and the plaintiff ef that case secured 142 marks and was
erdered te be given a.peintment.

The respendents centested the aplicatien and filed
the written statement. It is stated that the applicant
cid net qualify. As regards the judgement in the High Ceurt
of Pembay, it is stated that the vigilance had cleared bot.h
the petiticners whe filed the wWrit Ppetitiens in tre High Ceurt.
It is further stated that theospy ef the judgement of the
- Ahmzdabad Bench ef the Central Administrative Tribunal wﬁ
filed te mislead the Tribunal as that aid net relate te
categery Ne .25. 1In categery No.25, mene eof the candidates whe
secured less than 15C marks was appeinted. During the ceurse
of the arguements, it was peintea eut tnat Kumari Leela Kannan,

dre
Rell Ne .265216/9912 mewe nene of the decuments/available, i.e.

the marks sheet, answer sheet er the tabulatien shecet fer

inspectien.

4
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(8) V. 0.A. Ne.424/87

Kumari Aruna Chaurasia, Shri Hariram yishra and
shri Narendra Kumar filed this applicatien claiming fer
the relief of their selectien and appeintment te the Western
Railway in the Zmpleyment Netice Ne.2/80-81 te the varieus
categeries of pests. Annexure 'A' is the call letter of
Kumari Aruna Chaurasia fer interview bearing Rell Ne .C43138.
Annexure 'Al* is the letter dated 7.8.1982 inferming abeut
her selectien bearing Rell Ne.l3229. Annexure 'B' 1is the
?i call letter for written examinaotien eof Shri Hariram jishra
with Rell Ne.L3306 and Annexure'8l?! is the call letter fer
psychelegical test ef Shri Hariram Mishra. Annexur- *C!
is the call letter fer written examinutien of Shri Narendra
Kumar with Rell Ne.GC33633. Annexure *'C2' is the call letter
fer psychelegical test eof Shri Nerendra Kum.r with
Rell Ne .16073. Annexure 'D' is the cepy of the judgement eof
Bembay High Ceurt dated 24th September, 1984 in which some
eof the petitioners were directed te be appointed. Annexure ’E"
is the representatien ef Kumari Aruna Chaurasia.
, The respendents centested the applicatien and filed
the written statement. It is stated that the gpplicant Ne.l
Kumari Aruna Chaurasia wus recemmended fer appeintment in
Central Railway, but the sme wazdwithdrawn as uirected by
the vigilance Directerate eof Riil[yaoard. Applicant Ne .2
and 3 did net secure the required m.rks te qualify the
seleci List. During the ceurse of the arguements, the answer-
sheets and tabulétien sheets of all the three applicants gare
net aveilable, but the sumiary sheets are available. There
wes @ vigilance repert in cose of Kum.ri Aruna Chaurasia and
tnere is galteratien in the marks which wces made te read frem
the eriginal 145 te 165. 50 it waes a case ef alteratien eof
marks . Regerding the ether applicants, they securec marks belew .
cut off marks, se they ceuld net be appeinted.

\e
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shri Shaikh S. ahmed, applicant in this applicatien,

(9) OQ.A. Ne.516/87

prayed fer the relief for his selectien and sppeintment in
Empleyment Noti.e No.2/80-81 fer categery nNe.25 in western
Railway fer varieus pests. Annexure 'A’' is advertisement
netice, Annexure *B' is the call letter fer tne written
test with Rell Ne .C00243. Annexure !C' is the call letter
fer interview bearing Rell No .l363. Annexure 'G' is the
result published in the Inaian Expcess. Annexure *H' 1is the
judgement ef the Bembay High Ceurt dated 2lst June, 1935 i:z
writ Petitien Neos. 2473/84 and 2522/84. Annexure *I* is*
the pheto-cepy ef the Indian Express, Bembay dated 17th
December, 1986 showing the publicatien of the result.
Annexure *'J! is the judgement ef the Almedabad Bench ef
the Central Administrative Tribunal where Civil Suit is
transferred frem Civil Ceurt, Rajket anc registered as
T.A. Ne.213/80candtle applicant whe secured 142 marks, was

erdered te be appeinted.

The respendents centested the applicstien and filed
the reply and it is stated that the applicant was net
selected. Regarding the ether case decided by the High Ceurts
the vigilance has cleared these petitieners. The applit:a‘g;
was drepped eut of the Select List due te vigilance cemplaint.
The judgement ef the Additienal Bench ef the Central
Administrative Tribunal, Ahm:zdabad Bench did net pertain te
the present categery ef advertisement ne .2/80-8lL. During the

course of the arguements, the answer sheet and the mark sheet
of Rell Ne.293/13C3 \ #re not available, but the sumnary sheet
‘is availsble. There was & vigilance repert against him te
the effect tnat the applicatien ef the candidate was inserted
in the bundle after expiry eof the clesing date. 1In the

applicatien ferm, the date of Stamping is earlier than the dc:te

ef applicatien. Hence it was a deubtful czse, se the applicant

waés disquelified.

e
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‘(10) O.A. Ne.517/87

snri vishwanath B. Chauchsry claimed the relief ef
his selectien and appeintment -en the basis ef examinatien
of Empleym:nt Netice No.2#80-8lL with all censequential
benefits. Annexure 'A' is the cepy ef the advertisement

notice. Annexure 'B!' is the ca.l letter fer the written

test of the applicent, Rell No.30189/12739. Annexure 'F' &

44t are the result published. Annexure 'G' & *‘I' are the

cepy of the judgementsef Bombay High Ceurt and Additienal
Bench, Central Administrative Tribunal, Ahmvdabad in ether
matters already referred te above

The respendents centested the applicatien by filing
therreply. The applicant did net qualify and was net
included in the Select List. The answer sheets and the
tabulatien sheets .are net available, but the sumcary sheet
of the applicant is available. However, the marks
secured by the applicant wers belew the cut eff marks. Se
he ceuld not be selected. He secured enly lO7 marks and,

the refere, ceuld net be selected.

(11) C.A. No.573/87

Shri Shaikh Mukhtar Abdul Samad filed the applicatien

fer the relief eof his selectien and appeintment as a result

of the exaninatien ef Empleyment Netice No.2/80-8l1 fer varieus
pes.s in Central Railway under Categery No.25. The applicant
filed the Empleyment Netice at Annexure 'A', call letter fer
written test with Rell No.203734 at Anrexure 'B', call letter
fer interview with Rell Ne.ll286 at Annexure *C' and varieus
ether decuments alreédy referred te in ether avplicatiens.

The respendents contested‘the applicatien and filed
the reply. It is submitted tnet since the applicant has net
been qualified and his name has net been there in the Select

List, se he wus net appointed;

\
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During the ceurse eof the arguements, the answer sheet,

marksheet anc the tabulatien sheet of Rell No.203734/11286
.are net aveilable, but the summary sheet i is available and
he has secured marks belew the cut eff marks. Se he was

net declared successful.

(12) Q.A. Ne .700/87

Miss Mercy K,v. and Miss prafulla v.Suchda have filed
the appli_atien fer declaring them selected in the Selectien

AV )

held in Empleyment News No.2/80-8l1 by Qailway Service !
Cemnissien and censequential appointment in Western

Railway. They filed the advertisement netice at Annexure ‘'A',,
the call letter fer written test of Miss Mercy K.V.,

Rell Ne.30364 and Miss Prafulla v.Suchda, Roll Ne .P-17 at
Annexure 'B'. But the gplicant Miss pPrafulla Vv.Suchda is
the daughter of Shri vishwamitre Suchde and did net ceerelate

te her. Tpe ether Annexures filed are almest the same as

in ether Q.As.

The respendents cent:sted the applicatien and stated tha
the applicants did net qualify, se they were net sclected.

-

During the ceurse ef the garguements, it was peinted eout that
ars,
the answer sheets, tabulatien sheeis ef the applicant wer net
arL
available, but the sum:ary sheets wesre availgble., There is a

vigilance repert against beth the gpplicants. Sae scered 124
marks + 36 marks, i.e. totalling lé&, but there is a repert
by the interview bedies that she ?Z cepying and se was
disqualified as her perfermance in viva-vece is peor, even

. put .which were in the peper -
en the questxonszln ebjective tesis. Regarding the applicant
Mercy K.V., now ¥rs. Jaco}l, theugh her tetal marks still remained
149 below the cut eff marks, but tne ever-writing in digit 4 ef
the interview marks 40 and teo the tetal marks 149, she has

been disqualified.
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(13) L1 N, 717/87

‘ghxi Vijey Kumer Kh.re, shri Feahesh Fel 5ingh,
shri Ysuf Ali, ohri ventosh Kumer Gupte, Shri hamoesh
Frasad Gupte «and ohri Hari Mohan filed this epplicetion
fecr the relief for « decleration thet Applicants
be declared cc have besen passed 411 the teste «nd
they may be «ppointed. The Appliceants filed the call
letters for interview, of ohri Vijey Kumar Khare
Rcll Ne.16823 Employment Notice Nc.o2/B0-B1 Annexure A=2
cell letter fcr.uritten test of Shri Mahesh P4l singh
Annexure B, call letter fcr uritten test of P.F.oingh
roll Nc.16156, cell letter for written test of Yusuf Ali
roll No,50300, of s«ntush Kumear Gupte for written test
rell No, 1s 50396 Annexure D, cwll letter for written
test of Ramesh Fres4ad Gupte roll NL.46151 Annexure E
cell letter of Rhemesh Kumar Gupta for psychological
test rcll Nc,17407, csll letter for paychLIOQiCA§E;?
Hari Fchan rcll No. 16591, Annexure F.. The Raagcnaents
contested the applic-ticn ;nd filed the written regly
steating therein that the applicuants did nct quelify

«nd 50 they were not selected.

During the cuurse cof the 4rguments the
Department produced certe<in documents., The Tabulaticn
osheet of nupe of the Applicent Jﬁg Wvailable but the

summary sheast of all the Applic.nts ic aveilable,

|
|
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The Ansuer sheety of ochri Vijay Kumar Gupte Rcll No,
52844/16€23, of Yusuf Ali fioll Ne.50300/16157, of
Santosh Kumar Gupte Roll No,50396/16188, a«nd of
shri Hari Fohen Fcll No,46327/16591 tare not
available, The answer sheety of Mahesh Pal 5ingh
Fcll No.50299/16156 «nd of shri Remesh Presed Gupta

Rcll No,48153/17407 are aveilable, ~ll the abcve

1
Applicunts except ohri RJmesrggngr Gupte were not .ﬁ
selected beceuse they securedfthe cut off mdrks 150

in the sslection., ohri Remesh Prased Gupta was

drcpped due tu vigilence cese dagainst him., In the
oummary oheet - - 'in the interview marks there

apr-8ers cver-writting and digit 8 of 87 has cver=-writting
to read B87. The Applicent cbteained 62 marks in the
written and there is interpcleticn end tampering in

the interview merks sc there is &« repcrt of vigilence.

As such the Applicante, accoring to hesponuents hdve

nct been selected.

-

(14) L.aeNO,718/87

ohri Yougesh Neareyan F=ndey «nd Kum,Hdrpel Kaur
filed the applicsticn for t he relief thit they should
be declered toc have been selected in the exemineaticn of
Emplouyment Nctice 1'5.2/80-81 and shculd be given

«ppuintment with gll ccnsequential besnefits. Annexure 'A!

eo o0 2:5 s e

RO R — - i s . — W



§_

L

the ceall letier for interview of Ycugesh Neray«n Fancey
Ruil Nol.16372 Annexuie A-2 is the representeticun by

him, Annexure B is cell letter four interview of Kum,
HaTpul thr Roll Nol.13865, The Hpplicants have alsc
filed cther Annexures «€4s in cther SIE
epplicstions,

The kespcndents countested the ﬂrfliCutiL; 4arg
filed the written statement steting therein th«t the
Mpplicents were nct selscted becduie they secured
merkgbelcw the cut off mearks 150, The same thing has
been stressed ering the arguments and the summary sheet
cf the Applicents was made availeble fcr inzpecticn where

PR

i they secureC less then 150 marks,

(15) LonoNO.731/87

5hri Pohemmad Shakil Jureshi, Applicent in the
applic«ticn preyed for relief of sseiection and appointment
in the examinetion cunducted by Railuay service
Commissicn vide Employment Nctice 2/80-81. The Applicant
filed Annexure 'A', call letter for Written Examineticn
‘Rcll NC,43644, He aloc filed the Call Letter for

interview Annexure 'B', kull No,13744, He was =lsc called

fur Psychoulogicel Test vide Annexure 'C',

“ . e s 26 e
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The hespontents cintested the applic«ticn «nd
steted therein thet Applice«nt could nct be seclected
as he could not quelify in selecticn, There was a
vigilence report «geinst him. During the course of the
e« guments the Depertment produced . documents,
In the cese cf the Applicent 'summary meérks sheet
is aveileble and the vigilence report shows cver writting-
"over digit 4 of 48 in the interview marks. The {
Applic«ant obtained 102 merks in written test but the
maTks infintervieu has been tampered with, 350 the

Applicent was disqualified and could not be selected.

(16) Lc."oNCoBO"/B?

shri Ane«nd Kisherilel, ohri Rem Krishan Tripathi,
ohri Imteyaz Ahmed Khean, shri Natthy Frese«d sahu,
ohri kem swercup «nd shri Bealram Kumer Gupta filed Aq
the appliceaticn for the relief thet the Appliceants
have psa-ced the examination «nd the Kesponcents be
directed to «ppoint them on thes vericus posts
advertising Emplcyment Notice No.2/B0-81 uwith all
cunsequentiel becnefits. The Applicants filed Annexure 'A!
showing the summary cf the bio=dut« of the Applicznts,
their Rcll Ko in the Written Test, hcll No. in the

Interview and Rcll No. in Fsychologic=l Test.
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ohri Anend Kishorilelhas Fcll Ko.47195/1€€13,

otri hem Krishan Tripathi Rcll Ne.51378/15981,

shri Imtayez Ahmad Khen, Koll No. 45456/13950,

ohri Netthu Frased scehu, Fcll Noc. 48972/16663,

ohri kem swarcop ficll No,68949/27327 and shri Balram

Kumet Gupte kocll Ne. 50522/16179., The Applic:nte
j; hive «lsu filed other Annexures which heve «lreedy

been referred o in cther dpplicetions,

The fespondents contested the epplic-.ticn «nd
filed the reply that the Applicents did nct quelify
in thz examinaticn so they were nct selected.

During the course of the «rgument the
RBSp%pdent pruduced the dccumentg «nd the An:zuwer
ahe;i[ncne cf the Applicants &re Qv-ilable but the
summ«ry sheet ©of «ll the Applic«nts is aveilable.

-}* It shouws that «ll the Applicants except shri Intayez

e : dhmad Khan has secured merks below cut off marks «nd

80 they were nct selected., oshri Imteyaz Ahmad Khan
wes «bsent in re-=interview oun 21=-7-1CH7. In vieu

of this nune of the Applic nts could be selected.
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(17) CoroNo.121/88

Shri Fahendrekumar s5chanl«l Jha filed
selected

the applic-ticn that he may be cdecl«rec/in the
Exeminatici, conducted by the R,o0.C. on the basis
of Emplcyment Notice 2/80-81 and be appointed in the
Western Railway with @ll consequential benefits, I
Annexure 'B' is the L«ll Letter for the Written Test
cf lMahendr« Kumsr Jha Hholl NU.16428., The Applicant

has filed cther dccurments also ae heve been filed

in the cther a;plicsticns,

The kesponients cuntestec the applic.tion
anu flled the refly stating therein that the
Arplicant did not qualify in the Exemineaticn ,s0 he
Wwas not selected.s During the cour-e ¢f the
arguments the hespcondents produced the doucuments
but the Answer sheest «and the Tebdletion ch-oct
Lf the Applicant of Rcll No.41925/16428 . are not

ble but the Summary shezt cf the Applicent was &vail-
‘filed uhicﬁ shtuws thzt the Applicdnt received mx=rks

below the cut ¢ff merks in the sellecticn st he wes

not selected,

(18) L.Ae.NO.701/88

shri Mukesh Jivrej Raweachke, the Applicant
filed the «pplic-ticn for the relief that he may be

daclerzd selected in the Exeminstion cunducted by

e



Rkailuay service Commissicn in Employment Notice
NU.2/60-81 «nd the hespondent be directed to appoint

him witt gllccensequential benefit,

The Applicent filed the Emplcyment Notice
Annexure 'A', the C«ll Letter for uritten Test,
Interview Fcll No.1256 «nd alsc filed other dccuments
as have been filed iﬁ the cther «pplice«ticn, The
kespoundents contested the applicetiun and filed the
written statement stating therein that the Applicent
did not qualify in the Exe«mination 4nd so he was not
selecteds During the course of arguments, The
kespuendents produced the Summary Sheet of the Applicant
which showed that the Applicent secured below cut off
m-Tks «ncd 0 Riuld not be .8eleCted, The Ansuer sheet
«nd Tabul«stion Sheet cf theyﬂppliCJnt are not

available,

(19) Lo aND,276/89

ohri lehgzr Hesan, ohri Kishanlel Kamta Prasad,
Huss=ain

ohri Javed Z“ and shri Mohemmad Yusuf Khan filed
the apprlicetioun for the relief tc hold «nd declsre
thst the Aprlicants deserve tc be recommended tc

the emplcyment tc t he Uestern fiwiluay administraticn
and be «pptinted., The Applicent ohri Zehesr Hesan

filed the Call Letter Annexure 'A' koll Nc.41780,



Call Letter fur Interview MAnnexure '8' kcll Na,
16427, Cu«ll Letter fcr Psychological Test Annexure
'C'y ohrl Kishoriledl Kamrae Frased filed the Call
Letter for Interview hcll Nc.26802 «nd Applicant
Javed Huesan filed the Cull Letter for Interview
Foll No.15880 «4nd Applicant PMohammad Yusuf Khen
filed the Call Letter for Written Examinaticn

Full Nol.41423 Annexure 'H''. The Appliceants heve

—~

slec filed = such @mcther dccuments which heve ‘

been mentiocned in other apgplicationsg,

The kespundents cuntested the applicaticon
end filed the reply., It 1c ste«ted by the Fesponoents
thst the Applic.nte have dsseiled the Order d«ted
30-11-1566 but none of the Applic-nt’s nsme is in
that order thus facts steated in the ;ppliCatiun is
misccncieved and the Applicents «re nct entitled
fecr relief,During t he course of the arguments the
Fespendents filed certein documente. The Ansuer
and the Tabuleaticn Sheet are not aveilable,
shri Zaheer Hasan Rcll No.41870/16427, shri Kishan1d?
Roll No.34245/76602, Shri Javed Haessan Roll No.49260/
15860 «nd PMohammed Yusuf Khen Roll No.41423/13630.
ohri Zaheer Hasan gct 143 maerks «nd so «1sc the
other Applicents secured marks beloQ the cut off
ma=Tks, o0 they were not selected. The murks sheet cf

of Kishan L&l is not ageilable,

(zC) UenoNco451/89

Ms.lleelam Jewahar Jaysinghani filed the

appliceticn egainst non «ppointment «s office clerk

tb eee3leess
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«nd soucht the declaraticn that she should be
declered sclected and directed tc be appointed
fcr Western Reilway with «11 consequenti«l benefits

«s she has succesefully passed the prescribed

test fur Employment Notice No.2/60-B1. She has fileed

the letter dat~d 7=£-19¢2 wddressed to her, Rcll Ko,
B4t, thet :=he hags been selected anc neme was
recunsended to the Western RKaillwey fur appointment,
No written reply wes filed by the flespondents but
they contested the <4pplicaticn &t the time of
argurent dlonguith other «pplice«ticon., The documents
were elsc produced of the prlic«ﬁt kKoll No.25875g/
B4E. The dAnswver Sheet «nd Tabulaticn Sheet «re nct
aveiluble, The Summary sheet of the dApplicent was

filed and there is a vigilence repert «ageinst the

Applicant. The Vigilance report suys that the written

marks typed bear overwriting «nd no correctiocn or
elteraticn have been attested., The merks of via via
heve been altered subseguently. In the uritten there
sare 107 marks «nd in the Interview 70, total 177,

The regport cf the vigilence shcw: that the maerks

"of the Intervieuw heve been tampered with «nd such

the dpplicant was not appointed., The cverwriting

~ile evident.
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(21) Ueno56/90

drs.Mohini (W/o.Mange:h Malpekar) Kum. Vaisundhra
C.Kushte filed the «ppliceticn for the relief that the
kespondents b. directed tov e«fpoint the Applicent

as office clark «4nd pay weges frcm December, B6

«and decleares letter deated 1-11-1989 ac uwell as !
20-12-1569 «s void., The Applicent has filed an

-
Annexure 'C', « letter deted 7-£-1562 when e reccocmmendation

her
was mece for / a«ppcintment to wWestern keilway by

Riilwey vervice Cummissicn, No reply he: been filed

by the hespundent but the argument haeve been addressed
alconguith cther connected matters. The dccuments

heve beecn .hcwn that the Answer Sheet end Tabulaticn
oheet a1e not availeble but the Summary ohe t is «vailable,
There is & vigilaeance repcrt ageinzt the Applicant,

All thz decuments «re missing except the sSummary sheet.-s
The Applic«tion Ferm of “he Applicant is «ls0 missing
«nd 50 it was termed «s & doubtful case. However

the Applicant cobtained 176 ma:ks, 136 in the written
test and 40 in Interview. In view ¢f this the

~r\,;[-liC.Ant was not u;,pointed.

(22) L.A.NG,230/90

Kue Anuradhe seaxenea filed the appliceticn

fur the 1elief thot the Tribun-l be plesssed to issue
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« directicvn to Res,cndents to release the latter

of «ppointment in faveur of the Applicent. The
npplicant has filed «n Annexure-] « letter adrressed
tc her deted 7-£=1882 that she his been declared
succesoful. ohe «lso nmadd reprec-entaticn but no
effect. No reply hss bezn filed by the kespcondent
but during the course of the «rgumsnts the recurd

hae been produced., The ktll No, of the Applicent

is 40747/1348¢ and « phcotocepy of Summary Sheet is
available and there «are nc marks oheet or Tebul.ticn
oheet., There is « vigilence repurt against the

A .rlicent. ohe got 137 maiks in writien but the marks
in Intervisw shcun 45 25, Hut earlizr it appezers

tu be 05 fur which the digit "0 has be:zn cver written
an 2 tu 1e4d 25, 20 «3 the merks in Interview uere
ﬁitered «nd there was nc signsture ovver it sc the

Applicent could not be selected,

£. The respundents heve «lot filsd 4 sulemrn

o "firmaticn of ohri 8,8, Meogil, Chairman, Kailuway
Recruitment Eoard regerding the reccrds. From this
;Ffirmaticn/-Ffidcvit, it is cepccesd that the Railuay
Beara finally fixec the number of vacdncies«et 4:36 from
Catezcry No.25. It is further steted that cut Cff potnt
Was finelisec «t the time of finelicing the selection
panel keeping in view the tctel numbzsr of vecanciss and

in the instunt caece, it wes fixed oA /6,5.1566,

Sk
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Annexure Exhibit *'A' in that regard has been filed
@5 a schedule te the affidavit. The same is
repreduced belew :-
on date the list ef candidates whe have
secured above 147 marks in GL, 141 in SC and 105
marks and abeve in ST has been drawn eut. The
vacgncy pesitien has alse been neted in the Cp.239.
The fellowing nete is given te recerd the mannervin
which the cut eff peint has been finalised:-
l.GL,: The number ef candidates securing 149 and 7
above marks is 2880, whereas the requirements as per |
CP.239 is 3024 including vacancies ef Ex.Servicemen .
It is seen frem the advertisement that 40l pesis eut
of 4236 were re-served fer Ex.Servicemeny§. Accerding
te this prepertien app.300 pests eut ef 3024 i.e.2724
have te be alletted fer GL. It is, hewever, seen
fren the entries given under 'Cemmunigty' in sumuary
sheet that ne candidate has been shewn as ES. It is
evident that ES have net @plied er have net qualified
fer viva. The wacancies alletted fer ES cannet be
alletted fer G., hence the number of GL teo be selected
will be eut ef 2880 GL. ~
The candidate whe nave secured 149 marks is app.
30C., If cut eff peint is raiseu the numnber eof
ceandidates available will be siert of the minimum
requirements ef 2724. If ail the cand.dates securing
149 marks are accemmedated, the nunber of GL candidates
recemnended will be excceded the vacancies calculated
fer GL cancidét;s ana the ne. ef candidates censidered
will be 2330 whereas the number eof candicates required

te be censidered is 2724 enly. If the cut eff peint is

)9S
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kept at 150, the Rly. Bd.'s erders te limit the panel, can be
strictly fellewed. It is decided te make c/e peint as 150.
This is fef fecord.

g |
2. i |

Tne tetal number ef cancicates securing 14l marks and
abeve is 536. The minimun required as per note en Cp.2B6
is 467 cancdidetes . The cut eff peint will, therefeie, be
raised te 142 er 143 and nec2assary actien will be taken te
estinate the number ef candidates te be censidered for panel.
The nunber of candicates te be considered sheulc net exceed
te 467 as per Beard's instructiens. Therefere, cut eff pein t

will have ts be decided agccerdingly.

3. ST:

The numberef candidates.securing 1C5 marks and abowve is
243, wnereas the number of ST candidates te be censidered fer
ewpane lment is 507. Instructiens are being given te ge dewn

frem the 1ist so &S t¢ ebtain mere candidates. This is fer
recerd.

In brief C/O peint fer GL - 150
SC - 142 er 143 as per para 2.
ST - Belew 105 as per para 3.

9. The details ef the selectien have been explained in anether
Annexure Exhibit 'B' which is alse reprecuced bzlew :=

Sub :; Finalisatien ef panel by RRB/Bgmbaz fer categery
N .25, Empleyuent Netice nNe.2/cU=8l.

This matter was discussed witn Chairman, Railway
Recruitment Beard, Beubay in his effice en 3rc.Deceamber, 1986.
He @dvised that after scrutiny by the twe efficers ef persennel
Brancn ef Central/western Railways ef cascs ef such ef the
candicdates te be empanellea &s have been incluced in the list
ef suspected cases by vigilan.e Directorate ef Railway Beard,
the panel is likely te be Bsued by middle ef December, 1986.

\C
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The number of candidates likely te be included in the panel/
cut eoff peinis ef total marks (written examinatien/interviews)

wss Stated by him te be as under i-

categeny AR R
of 3C0) panel
Unreserved Categery 150 1,990
Scheduled Caste 143 334
Scheduled Tribe 125 123
2,447

The testai vacancies netified in the Empleyment Notico?

were 4,236, 1813 candidates, whe have already been interviewed

P N
will have te be re-interviewea as the relevant summary sheets

are net available. Abeut 110 mere candidates, were net

interviewed (though they had been issued call letters foi

the sane ani were ab?ve ihe cut-eff peint in written

examinatien) ewing to interviews being stepped as a result eof

cenmencement of vigilance Enquiries. They will also have te

be called fer interviews. Reem is, therefere, being kept fer

th:se 1913 can-idates on a pre-rata basis (4236 vacancies

fcr abeut 32,000 tetal candidates interviewed, i.e. fer 1913

canaicates 1913 x 4230 = 240 (rounded figure) by reducing the
—32,00C

’ )
panel by 240.

Further reductien in the size of panel vis-a-vis vacaacies
@s netified in Empleyment Noti.e (4236) is due te ;-

(a) Vacancies fer ex-servicement net being filled ewing
te separate recerd of ex-servi.emen candidates net

available., = 401

_ » Abeut
(b) ST categories vacancies being partly filled as = 400

cut eff peint fer ST categery caniidates
kept at 125 marks (in partial medificatien eof f
pars 3(2) ef Chairnan, RA3/B3's D.0. Ne .3SC/CON/
VE/L13 ef 29.7.86 to Sh.Unny, Director, Rly.Bd.
where g cut-eff peint ef 120 marks was suggyested. About
(c) By keepiny the cut-eff peints fer U/R candicdates = 10C
at 150fpara 3.1 ef Cnairman, RAB/B3's u.O.
referred te abeve). .ﬂ
lL ,
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Tetal number of Psychelegical test passed
candidates being less than nuibsr eof vacancies
netified fer Preb.ASMs.

(240 vacancies referred te para 3 above ) = 240
Tetal . 1,441

Chairﬁan, RiB/Bembay was aavised en the fellewing

peiats :-

(1)

o S A A

The panel must be netified in Capleyment News, Delhi !
theugh there is ne ebjectien te it being notif jed ' §
acditienally in ether papers alse. The panel sheuld
alse be sent te CPOs, Western/Central Railways and
cencerned DRMs fer exhibitien en Netice Beards ef
Divisienal Offices, Statiens, werksheps, Railway
Institutes etc.

The pancl sheuld, as far as pessible be arranged

in erder of merit but if deing se is likely te delay
its notificatien and it is, therefere, issued in
chrenelegical erder of rell numbers, this sheuld be
specifically stated while netifying it adding that !
notificstien of panel in erder ef merit will fellew. |
The issue of & parel accerding te erder ef merit
sheulc be expedited becaguse in any case while

sending the panels te CPOs, it will have te be
arranged in erder eof merit.

Rell numbers ef cancidates whe have net yet been
interviewed/re-interviewe sheuld be netified stating
that their results have yet te be finalised amd that

they should centact the Recruitment Beard if ttey de
net hear further from the Beard within a specified
time.

Fer ST candicates a secend instalment ef panel with

@ cut-eff peint of 105 marks (er such ether cut-eff
peint as Chaimman, RAB/BB feels justified, keeping

in mind the criterien ef suitability, sheuld be
issued in accerdance with para 7 ef my 0.0. ef even
nunber dated 21.1G.86, te Chairman, RRB/Bembay) because
@ panel of enly 123 against ever S0C ST wacancies,
netified is teo small, even after making allewance fer
shert-fall in 118 ST vacancies of Preb.ASMs (due te
nen-availability ef PpPsychelegical test passed
candicates}.

Lo
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(vi) Since seme of the candidates new being interviewed/
re-interviewed are likely te be empanelled and te
cater fer (v) abeve it sheuld be specifically stated,

while netifying the panel, that there might be a
. supplementary panel.
(vii) CpoOs, western/Central Railways sheuld be asked te
: ‘netify urgently categery-wise (UR, SC, ST) and pest-
wise vacancies, se that pest-wise gllecatien eof
empanclled candicates between the twe Railways can
be mace. Caniidates sheuld enly be alletted te a
particulsr Railway/pest, the divisien-wise 31letment
being left te the Railways, keeping in mind (a) the
nunber of vacancies, (b) the candidates' pesitien
in erder of merit, and (c) his/her eptien. ;’
(viii) Legal epinien en the peinis mentiened in my nete
dated 2nd August, 1986 sheuld be ebtained quickly. -
(ix) while finalising the panel, the varieus peints mentien-
ed in my earlier nete sheuld be borne in mind.

1C. Anether Annexure Exhibit 'C' is regarding subject ef
cases of candidates by vigilance Directerate and that is
repreduced belew ;-

Sub-: Review of cases of candidates by vigilance Dte.

It has bzen decided that fer Categery 25 the panel will
be limited te 4236 enly and ne previsienal panel weuld be fermed
thereafter. Clesrance fer a previsienal panel centaining 660
names was given te yeu in November, 1982 in 3 lists wherein 33!!
candidates were recemmended fer deletien. It is presumed that
this deletien has since been dene, and Central/western Railways
asked te regert te retruitment based en guidelines issued vide '
Beard's letter of 21.9.82.

In respect of categerics 23 and 46, it has been reperted that
the lists have alr:-ady been given by the vigilance Directerate.
Beard desire that final list may be given te the Railways based
en the lists finalised by vigilance keeping Beard's difective qf
21.9.82 in view, It is reiterated that immediaste actien sheuld be
taken te advise the railways ef the final lists & and when

relessed by vigilance.

\e
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ll.‘ Regarding the availabiiity ef the recerds which are
deposed,in fhe affidavit by Mr.Medgil in para 'S' is as
fellews ;- | |

I say further tnat in the matter ef conducting written
test, calling fer interview and finalisatien ef tte call letter
etc. the Bearc ceula et preserve all the gpplicatiens, answer
beeks énd cennected recerds, a5 the same was running inte lacs.
Added te this, certain papers and decuments have been seized
by the vigilance and C.BI ., 45 ¢ r=sult whe.eei it is net
pessible fer the Beara te salvage all the cennected papers.
I say, however, that meticuleus care has been taken te
preserve wiatever is available and the same is being preduced
fer the scrutiny ef this Hen'ble Tribunal. I say that there
have been large scale manipulatiens end irregularities and
frguds cemmitted by varieus can.uicates wnich in turn has made
the task of thr Beasrd me.e cemplicatea and cumberseme. I am,
therefere, preducing & statement snowing the particulars ef
eriginal recerds which are available and w.ich are net
évailable with the Board. Herete anneged and marked Exhibit 'D!

is the said statement.
|

i2. It is, therefore, evident that seme ef the applicahts in
the present eriginal applicatiens have been rejected fer
selectien because of ebtaining marks belew cut off peints and

certain ether candidates have been re jected becguse of

vigilance repert.

13. Frem the abeve discussien, it may be summarised as
fellews ;-

In C.A. 241/86-Ajay Gajanand Bechani, 0.A. 287/86-sarf araj
Balg, O.A. 208/88-Jangeer Khan, Ajmat Ullah Khan, Ganesh Prasad

Mishra, siehd.Aslam (ureshi, Sabbir Hussain, Karam hmhammed,

s
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0.A. 169/87-Kumari Beena vasucevan, O,A. 273/87-Kumari

Leela Kannan, O.A. 424/87-Kumari Aruna Chaurasia, 4

0.A, 517/87-v.B. Cheudhary, O.A. 573/87-3heikh yukhtar
Abdul Saiad, C.A, 7.8/87-Yogesh Narayan Pande and

Kunari Herpal Kaur, 0.A. 80l1/87-5hri Anand Kishori Lal
Gupta, Ram Kishoure Tripathi, Mathur Presad Sah, Ram
Swareep, Balran Kumsr Gupta, O.A. 121/88-pahender ;‘
Kumar Jha, @.A, 7Cl/88=)jukesh Jiva Raj, Rawadkar, the
applicants were net selectea because they secured

marks belew the cut-eff marks, i.e. 1L50. 1In C.A., 801/87,
Imtehaaz Ahmed Khan absented himself at the time of
re-interview en 21.7.1987, seo he ceuld net be

selected. In C.A. 208/86, Anwer Anmed Siddiqui and
Rajjak Ahmed have since been declared selected and

have been gppeinted. Se the relief desired by them

has beceme infructeus. O©0.A.Ne.276/89. There are

feur Applicants. 2aheer Bussain get 143 marks

having secured less than cut eff marks. There is ne
vigilance repert against any ef them. Javed Hussain‘.'
and Mehd. Yusuf Khan get 143 marks and 146 respectively.

There is ne Summary Sheet of marks of Kishan Lal.
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